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Amlf Mathur, couneel for tho app]:cang.

Heard the learned cqunsel fot the applicent.
2. The learned counsel for the' applicant submits
that vide order dated 15.2.2001, thg General Manager,
Western Reilway, Churchgate, Mumbai hés conveyed to the
Meﬁber cf Parliament Shri Salim_Sherwanﬁ that case of the
applicant ig under investigation and acﬁion shall be taken
thereafter. In view of the cormunicsetion made to the

Member of Parliament, the learned %counsel for the

applicant submits that this OA may be dJisposed of by

giving suitable directions to respondent No.2 to finslise
the case of the applicent for pension/ﬁensionary benefite
within the specified pericd. t

3. In view of the submjséion$ rade befecre me,
recpondent No.2 is directed to finaliée the caee of tht
applicent regardnng hie pen%:on/penczonary benefits withi
the period of two months from the .dete:of receipt of cop
cf this order;_ The applicant ehsall }be -at liberty t
approach the proper forum, if sc advise@, in cese he feel
aggrieved by the decision of respondent%No.Z.

4. With the above Jdirecticns this OA ie dispos:
of. Ccpy of this order as well as cop§ of the 02 may

" eent to respondent no.2 for necessery a¢tion.
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